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(206 2039 
COURTA 

S atRughan 

gTAiP 

We 

Quignal Aricati.No..2.2..of 20 2S 

SURESHK 

In the High-Gert ef Jharkhand at Ranehi. 

VAKALATNAMA FOR Ruspondent No 3 

Do hereby 

Mr. 

Mr. 

Mr. 

R15 

Psas ad 

Know all man by these presents that by this Vakalatnama 

Versus 

WoHARKHAN 
NSMELKAUND 

TUIDCo LTO. 

Shashank shekhare kamel, slo Pem 

chaud eahu, Resistat of Setor-2, MEC, Coly 
Dhuraa, kançhi, Cuneantly postias Prjet 

ADVOCMANECHREFUND. 

Kotkatn. 

...Petitioner 

....Respondent/Opposite Party 

Appoints the advocates noted below in the margins or any of them as my/our 

lawful Advocate in the above mentioned case for appearing in conducting and 

arguing the same for depositing or withdrawing any money in connection there 

with for putting in paper petition etc. on Mylour behalf for filling or taking back 

any document or with drawing suit or appeal with permission to institute fresh 

suit etc. and make compromise and for referring the case to arbitration and for 

doing act that be necessary that any act done by mne/our said advocate or any one 

of them after accepting this Vakalatnama shall be considered as my/our true them 

lawful act. 

huhaSRUCOR RANCHI 
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Date.2...J..9.7./2025 

Re-ceived the Vakalatnama on behalf of the executants (s) 
and being satisfied, accepted the same. 
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